LOK SABHA DEBATES

LOK SABHA
Monday, April 28, 1975 Vaisakha 8 1897
(Saka)
The Lok Sabha met at Eleven of the Clock

[MR. SPBAKER in the Chair}

ORAL ANSWERS TO QUESTIONS
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR1 ANNASAHEB P.
SHINDE): (a) to (d) A statement is laid
on the Table of the Sabha. [Placed in
Library. See No. LT 9532/75).
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SHR1 ANNASAHEB P. SHINDE:
issue prices in individual States arc
by the State Governments, and if
State Governments want to subsidise
the interests of the consumers, they
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do it. course, Government have cer-
tain views in regard to these matters as

what the level of the subsidy should
be etc,, but because of certain historical
reasons, this has been going on, and some
Governments are subsidising. There is
another State also, Tripura, which subsi-
dises to some extent, though not to the
same extent.  Therefore, it is for the
Jammu & Kashmir Government to decide
as_ to what should be the level of the
issue price in that State.
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SHRI ANNASAHEB P. SHINDE: The
Jammu and Kashmir Government are very
conscious of this. In fact, when Sheikh
Abdullah was in Delhi, he had occasion
to discuss it with us and express his
views. In fact, he thinks heavy subsidies
are not very desirable. It is very difficult
to take decisions because consumers are
accustomed to a certain level of prices,
and to disturb it all of a sudden is very
difficult, though some Commissions have
in the past drawn the attention of the
State Governments. They are seized of
the matter.

s

SHRI R. S. PANDEY: What should be
the difference between the procurement
price and the consumer price, because the
difference, as my hon. friend Shri Bade
has pointed out, is large. Particularly I
would- refer to the Adivasi area. So far
as the procurement price is concerned, it
is much more than the consumer price.
So, what should be the difference? What
is. .the criterion to fix the price?
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SHRI ANNASAHEB P, SHINDE: Tak-
ing into consideration the present state of
our economy, because heavy subsidies ne-
cessarily mean dificit financing or addi-
tional taxation, the Government of India's
general approach is that they would like
to sell the foodgrains at economic cost;
that means, procurement price plus over-
heads and others. The present position
is that rice is being sold at economic cost;
in the case of wheat, because of the very
high level of import price, there is some
subsidy involved in wheat price. The
procurement price of wheat is Rs. 105 and
the issue price to the State Government is
Rs. 125.

SHRI K. MALLANNA: May 1 know
from the hon. Minister what is the policy
of allotment of food articles to the States,
whether it depends upon the requirement
of the State or the purchasing capacity of
the State? I come from a State where
there is food scarcity, May I know from
the hon. Minister further whether any di-
rection has been given to the State Gove-
rnment to give the food articles on a sub-
stdy basis to the common man, to the
poorer sections of the people?

SHRI ANNASAHEB P. SHINDE: Even
as it is there is a budget provision for
Rs, 295 crores for food subsidy. 1 do not
think it is possible for the Government of
India to increase the level of subsidy now.

SHRI K. MALLANNA: What about
my other question? What is the policy in
respect of allotment of foodgrains to Sta-
tes? Does it depend upon the requirement
of the State or the purchasing capacity of
the State?

SHRI ANNASAHEB P. SHINDE: This
is not covered by this main Question. I
seek your protection. If you want me to
reply, 1 will reply.

MR, SPEAKER: Mr. H. M. Patel.

SHRI H. M. PATEL: The hon. Minister
has stated that it is left to the State Go-
vernment to decide at what price wheat or
rice shall sell in the State., May I take
it that there is no indirect subsidy by the
State Government of Jammu and Kash-
mir? This difference is so great that the
loss to the State would be enormous. Un-
less the Central Government has approved
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in some form or another that this degree
of subsidy should be given, it would not
be possible for the State Government. I
would like the Minister to clarify this po-
int.
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This is a matter which requires very sym-
pathetic consideration from the point of
view of both Jammu and Kashmir consu-
mers and our own problems.

_SHRI SOMNATH CHATTERJEE: May.

SHRI ANNASAHEB P. SHINDE: The ¢} know from the hon. Minister? ‘When

position is like this. The Government of
Jammu & Kashmir is incurring approxi-
mately an expenditure of Rs. 19 crores
annually for selling foodgrains at subsidi-
sed rates. This amount comes out of
their own budget plus grants from the Go-
vernment of India which gives grants to
all the State Governments according to the
recommendations of the Finance Commis-
sion. But there is another elcment of
subsidy involved, in arcas where rail-heads
are not there. Only recently there has
been a rail-head at Jammu, but mostly
these are hill areas. It is because the
landed cost or the cost of delivery of
foodgrains is heavier in their case. In the
case of Jammu and Kashmir, various com-
missions have gone into it and they have
rccommended a certain level of help to
the State Government—-to the tune of Rs.
50 lukhs to Rs. 1 crore. During the last
one or two years, we have been giving Rs.
1§ to 2 crores.

SHR1 T. BALAKRISHNIAH: May ]
know whether the Central  Government
will consider giving subsidy to some of
the deficit States in the South, particularly,
Tamil Nadu, Andhra, Rayalaseema and
Karnataka, which are now hit by drought
for supplying foodgrains at cheaper prices
than what is being done now?

SHRI ANNASAHEB P. SHINDE: Whe-
rever wheat is distributed, the subsidy is
available to them,

SHRI INDER J. MALHOTRA: The
hon. Minister has said that there was some
discussion regarding food subsidy in Jam-
mu and Keshmir with the Chief Minister
of that State. May I know whether any
concrete proposals were considered by the
Centre?
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SHRI ANNASAHEB P. SHINDE: There
was no concrete proposal as such, but this
issue of very heavy subsidy is naturally
causing concern both to the State Govern-
ment and to the Government of India.

'he said that the State Government fixes

the issue price as well as the amount of
subsidy, does it mean that no special grant
is given by the Central Government to
help the State Government of Jammu and
Kashmir to epable them to give the sub-
sidy? Or is it out of the allotment given
on the basis of the Finance Commission’s
reccommendations that the State Government
gives the subsidy? And, if the Central Go-
vernment makes any special allotment for
that State, why does it not consider giv-
ing such subsidy for other States?

SHRI ANNASAHEB P. SHINDE: There
is no special allotment to Jammu and
Kashmir. In fact, a number of other
States get more grants-in-aid and accord-
ing to the recommendations of the Finance
Commission. But, what happens is that if
that amount goes for providing subsidy,
to that extent, the developmental activities
are affected.

SHRI SYED AHMED AGA: The Chief
Minister of Jammu and Kashmir has been
telling the public that the food subsidy
will be withdrawn, 1s the Government
aware of it and is there any talk going
on between the Central Government and
the Chief Minister?

(2) 1 would like to know the special
circumstances in regard to Jammu and
Kashmir for the grant of the food subsidy
and is there any change in those circums-
tances for which it was given?

MR. SPEAKER: He has just mentioned
about it, that no special grants are given
to Kashmir.

SHRI SYED AHMED AGA: What
about the other part of my question?

MR. SPEAKER: You are asking the
same question which Mr. Chatterjee asked.

SHRI SYED AHMED AGA: 1 asked
in the first place whether the Central Go-
vernment are aware that the Chief Minis-
ter is withdrawing it unilaterally.
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(2) Is he consulting you or not? He has
already said that he is going to withdraw
it. 1 would like to know whether he is
doing it unilaterally or with your concur-
rence.

Then, I wanted to know the special
circumstances that necessitated this subsidy
and what is the change in those circums-
tances that compelled the withdrawal of
that concession?

SHRI ANNASAHEB P. SHINDE: As far
as the first part is concerned, if the J& K
Chief Minister comes to the conclusion
that subsidies are to be withdrawn, the
Government of India would like to sup-
port him very much.

SHRI K. S. CHAVDA rose,

MR. SPEAKER: There should be some
limit., After three members, 1 expected no
other member will get up. But it is going
on 3, 4, 5 or 6. After all, you should
yourself realise it. Shra Hari Singh.

SLOW PROGRESS IN CLEARING
SLUMS IN DELHI

*794. SHRI HARI SINGH: Will the
Minister of WORKS AND HOUSING be
pleased to state:

(a) whether there has been a very slow
progress in clearing slums in Delhi; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI DALBIR SINGH): (a) and
(b) The progress n clearing of slums in
Delhi, as elsewhere, 1s necessanly a slow
process due to enormity of the problem
and non-availability of funds to the ex-
tent required. Greater effort is being made
in improving the slums by providing civic
services and amenities to the extent pos-
sible.

off gt feyg: & o wdem &
AMAT AN IR xR wR HIEI
¥ qrm ferfes v  afeay
ars wxw &y a T s

APRIL 28, 1978

Oral Answers

Y A a7 I ¥ um
¥ W oW v ¥ W ek
%T I &1 aff famw qr@r gav
®|i? owr gy ot wft ¥fE @
i afeadl ®r 3T & Wy oW
M wE 9T F@ F@X WP § &
fear mar? g dad ¥ K oy oft
e wRdr g fpowr g @
@t ® = oAdr 25 A A
arf @ faa ¥ Fawar, fedtanf
TRd w1 83 fear 91 anfaw
agrEr feaay & fau? s o
fole w1 g w frelt § s
T8 & weg  fraAr  Twar eI
# a7t Ffewat gy & fawfadx
#femr wr §7

st e feg: a8 A% ¥ T
gl &7 TR § # SEl aw
T qfeqdl wr9q g a8 w9
arr W sarr At @ IwT @
wafr AT st @ga SART ATEET
LI FT gam F93T & Jyrod
2l T8 ¥IW Uw T FT A
a8 ¢ afew vf afeamt w1 g
gal g OEer W ox@ TR W
WaAR AT g1 FF F FICAWER
Fgugs gva 9T fawre fegr g Ot
@o{ﬁaﬁoﬁ'mﬁmtw
agi & & o fro Yo ¥ agw ¥ W

A4





